FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
L.D. CRYSTALS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor L.D. Crystals Private Limited
2. | Date of incorporation of corporate | 05-08-2005
debtor
3. | Authority under which corporate | ROC Delhi
debtor is incorporated / registered
4. | Corporate Identity No. / Limited | U26109DL2005PTC139401
Liability Identification No. of
corporate debtor
5. | Address of the registered office and | Reqd. Office:
principal office (if any) of corporate | TU-70, Pitampura, Delhi - 110034.
debtor
6. | Insolvency commencement date in | 10-09-2024 (Order uploaded on 11.09.2024)
respect of corporate debtor
7. | Estimated date of closure of | 09-03-2025
insolvency resolution process
8. | Name and registration number of the | Name  : Anuradha Gupta
insolvency professional acting as | Regn. No : IBBI/IPA-001/P-01495/2018-2019/12296
interim resolution professional
9. | Address and e-mail of the interim | Address:
resolution professional, as | E-194, Amba Bari, Jaipur, Rajasthan — 302039
registered with the Board Email : anuradhagupta70@gmail.com
10. | Address and e-mail to be used for | Address:
correspondence with the interim | E-194, Amba Bari, Jaipur, Rajasthan — 302039
resolution professional Email : cirp.L Dcrystals@gmail.com
11. | Last date for submission of claims | 25-09-2024
12. | Classes of creditors, if any, under Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link: https://www.avmresolution.com/legal-

(b) Details  of
representatives
are available at:

authorized

framework/ibc-forms
https://ibbi.gov.in/en/home/downloads
Physical Address: Not Applicable



mailto:anuradhagupta70@gmail.com
mailto:cirp.LDcrystals@gmail.com
https://www.avmresolution.com/legal-framework/ibc-forms
https://www.avmresolution.com/legal-framework/ibc-forms
https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench VI, has
ordered the commencement of a corporate insolvency resolution process of the L.D. Crystals
Private Limited on 10-09-2024 (order uploaded on 11.09.2024).

The creditors of L.D. Crystals Private Limited, are hereby called upon to submit their claims with
proof on or before 25-09-2024 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

AN U RADH Digitally signed by
ANURADHA GUPTA
A G U PT Date: 2024.0?.1|2
14:23:15 +05'30
Anuradha Gupta
Interim Resolution Professional of
L.D. Crystals Private Limited, Corporate Debtor

Reg No : IBBI/IPA-001/I1P-P01495/2018-2019/12296
AFA Valid upto : 14-Dec-24

Date :12.09.2024
Place : New Delhi
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punjab national bank

...the name you can BANK upon!

USTE ST Ab ﬁéim

v & o

A GUVERNBEN T OF MOV LNDERTARMD

60 Days' Notlce to Borrower / Guarantor / Mortgagor

deposited/remitted with/to the Bank. You will be liable to render proper account of such realization /income.

all costs and consequence

All of you the under mentioned Securities are hereby informed that the bank has initiated proceedings against each of you under the SARFAESI Act and the notice 13(2) of the Act sent
to each of you separately by speed post dated below mentioned date but the notice was redeemed un-served. Hence each of you are hereby called upon to take notice to pay jointly and
severely the outstanding amount detailed below, within 60 days from the date of this publication failing which bank will proceed against the below mentioned properties detailed below,
within 60 days from the date of this publication failing which bank will proceed against the below mentioned properties us 13(4) of the said Act. Needless to mention that this notice is
addressed to you without prejudice to any other remedy available to the bank. The borrowers & guarantors in particular and public in generalis hereby cautioned not to deal with the
property mentioned below and any dealing with these properties will be subject to the charge of Punjab National Bank for the amounts and interest thereon.

Please take notice that in terms of section 13(13) of the said Act, you shall not, after receipt of this notice, transfer by way of sale, lease or otherwise (other than in the ordinary course of
business) any of the secured assets above referred to, without prior written consent of the Bank. You are also put on notice that any contravention of this statutory injunction/restraint, as
provided under the said Act is an offence. If for any reason, the secured assets are sold or leased out in the ordinary course of business, the sale proceeds or income realised shall be

Please comply with this demand under this notice and avoid all unpleasantness. In case of non-compliance, further needful action will be resorted to, holding you liable for

CIRCLE SASTRA CENTRE,
CIRCLE OFFICE BULANDSHAHR
E Mail: CS8212@pnb.co.in,
Ph: 8171640088

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredasaresulttof
transactions with companies,
associations or individuals
advertising inits newspapers

or Publications. We therefore
recommend that readers
make necessary inquiries

Sr. | Branch 1. Account Number, 2. Nature and amount of Name & Address of the Detail of Secured Assets
No.| Office | Facility, 3. Date of Demand Notice, 4. Outstanding | Borrowers / Guarantors
Amount (Rs.), 5. NPA Date
1. BO: /1. Account No 0140109300000086 1. Kamlesh Devi W/o| One residential house area measuring 83.66 Sqmtr or 100.00
OBC 2. Housing Loan - Rs 10.00 Lakh Sukhpal Singh Sqyards situated at Maukhera, Pargana baran, Tehsil & District
Buland 3. 01.08.2024 Rlo Ward no 8, Avanti| Bulandshahrinthe name of SmtKamlesh Devi W/o Sukhpal Singh
shahar 4. (F;s 10,12,76635 ason 31.07.2024 + Int. wef. 31.07.2024 + nagar Bhoor’ Bu'andshahr, Boundries as below:
ther cost and expenses Uttar Pradesh 203001 East:Rasta8feetWide ~ West: House Gajendra
5. Non Performing Asset{NPA) on 08/07/2024 —Borrower/Mortgagor | North: House Lekhraj South: House Sushila
**Property details as per title deed***

before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

DATE: 11.09.2024, PLACE: BULANDSHAHR

Yours Faithfully, Authorised Officer, Punjab National Bank

NORTHERN RAILWAY

Principal Chief Materials Manager
Headquarters Office, Baroda House, New Delhi-110001
Mail 1D : salenr3653@gmail.com
No. 117-5/5ales/Auction Programme/2024-25

e-AUCTION NOTICE NO. December/2024

E-Auction will be conducted for disposal of Ferrous Scrap, Non Ferrous Scrap, Other Misc Scrap,

Dated -06.09.2024

Condemned Loco, Coaches and Wagons, Scrap Rail and other scrap P Way material. Used lead
Acid Batteries/Used oil/Refused cil will be sold only to recyclers registered with State Pollution
Control Board. Auction programme is as under,

e-AUCTION DATES FOR December’ 2024.

S. |Depot/Division Auction  |Auction| 1" 2™ 3" 4" 5" 6"
No|Conducting Unit Starting (round’'s|round’s|{round’s|{round’s|round’siround’s
Time date | date | date | date | date | date
1 |Alambagh/Lucknow 10:00 5 7 11 14 21 31
0522-2451257 AM
2 |[Shakurbasti011-27015387 [10:00AM| 5 7 1 14 21 31
3 |Jagadhari01732-252388  [10:00AM| 5 7 12 16 21 31
4 [Sr.DMMILKO 0522-2234756 [10:00AM| 4 9 13 20 24 31
5 |SrDMM/FZR01632-244154 10:00AM| 4 | 9 13 | 19 | 23 | A
6 [SrDMM/UMBO0171-2611203(10:00AM| 4 9 12 17 24 31
7 [SrDMM/MB0591-2413141 [10:00AM| 3 6 10 16 26 31
HE SFDMMJ{JLIGH 23365311 1D ﬂDAM 3 6 10 16 23 S’F

1. The details ::uf utern to be sold in auction wnl be avallabte in ::ataingue at www.ireps.gov.in.

2. The intending purchasers may inspect the scrap material before the auction during working
hours at nominated locations. 3. To participate in e-auction, purchasers need to get themselves
registered with ireps. The details on last sold rales in auctions are available at
www.rallnet.gov.in. 4. For further details regarding registration and other conditions of e-auction,
please visil Rallway websile "www.ireps.gowv.in’'.

(Marendra Singh)

283912024 Dy. Chief Material Manager/S&P

SERVING CUSTOMERS WITH A SMILE

Post Offer Adverlisemenl under Regulation 18 (12) in terms of SEBI (Substantial Acquisition of Shares and Takeavers)
Regulations, 2011

LUCENT INDUSTRIES LIMITED

CIN: L74110MP2010PLC023011
Registered Office: Second Floor, 448-D, Scheme Mo, 51, Sangam Nagar, Indore, Madhya Pradesh, 452006
Tel. No: 8200927566 | E-Mail ID: sylphedu@gmail.com | Website: www.lucentindustries. life

Open Otfer for Acquisition of 39,00,000 Equity Shares Irom Shareholders of Lucent Industries Limited by Mr. Kunal
H. Kothari (‘Acguirer 1'), Mrs. Prachi (‘Acquirer 2') and Mr. Tejas K, Rathod {‘Acquirer 3').

This Post Offer Advertisement is being issued by Weaith Mine Nefworks Private Limited, on bahaif of Mr. Kunal H. Kolhari
(‘Acquirer 1°), Mrs. Prachi (‘Acquirer 2') and Mr. Tejas K. Rathod (‘Acquirer 3') (hereinafter collectvely referred to as
Acquirers’), in connection with the offer made by the Acguirars, in compliance with Regukation 18 (12) of the Securities and
Exchannga Board of india (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, The Detailed Public Statament
with respect 1o the aforementioned offer was made on 17" May, 2024 in the Financial Exprass- English (AN Editions), Jansatta
— Hindi, Pratahkai and Hamara Swaraj newspapers

Sr. No. | Particulars
1 | Name of the Target Company:

Dedails

Lucent Industrias Lemited

Mr. Kunal H. Kothan (‘Acquerer 1),

Mrs. Prachi {Acquirer 2') and

Mr. Tejas K. Rathod (‘Acquirer 3°) (haremafter collectively referrad fo
43 ACOUIrErs’)

Wealth Mine Networks Private Limited

Satellite Corparate Services Private Limitad

2. | Name of the Acquirer(s) and PAC

=

| Name of the Manager 10 the Offar:
| Mame of the Registrar 1o the Offer
| OMer Details:
5. | a. Date of Dpening of the Offer

_i b. Dwte of Closure of the Offer:
B. l Date of Payment of Consideration:

om

22™ August, 2024
04" September, 2024

Mot Applicable as non the shareholders of the Target Company has
lendered their shares

7. Delails of Acquisition

:;: Particulars Proposed in the OHer Document Actuals
7.1 | Offer Price 18.25/- 18.25/-
7.2 | Aggregate number of shares tenderad 1] ]
7.3 | Aggregate number of shares accepled 0 0

oize of tha Offer (Number of shares
7.4 | muitiplied by offer price per share)

T 711,775,000~
(Rupees Saven Crore Eleven Lakh
seventy-Five Thousand Only)

T7.11,75,000/-
(Rupees Seven Crore Eleven Lakh
Seventy-Five Thousand Only)

shareholding of the Acquirer before
7.5 | Agreements/Public announcement (No. HIL ML
& %)

ahares Acguired by way of Agregments

7.8 | = Mumber « 1.01.41.560 * 1,01,41,560
« % of Fully Deluted Equity Share Capital * G7.61% » BT B1%
Shares Acguired by way of Open Offer n

7.7 | = Bumber 0 0
= % of Fully Diluted Equity Shara Capital [
shares acquired after Detailed Public
otatement

7.8 | = Number of shares acquired 1] ]
= Price of the shares acquired - -
= % of the sharas acquirad 1] {

Post offer shareholding of Acquirer
3 | = Number = 1.01.41,560 « 1,01,41,560
= % of Fully Diluted Equity Share Capital = B7.61% = 67 61%
Pre & Post offer shareholding of the Pubdic

70| = Number = 1.01,41,560 = 1,01,41 560
= % of Fully Diluted Equity Share Capital * 57 61% = &7 B1%

8. The Acquirer along with its Directors and PACs severally and jointly accept full responsibility for the information contained
in this Post Offer Advertisement and also for the obligations under SEBI (Substantial Acquisition of Shares and Takeovers),
2011

9. A.copy of this Post Offer Advertisement will be available on the websies of SEBI, BSE Limited and the registered office of
the Target Campany.

Issued by:
WEALTH MINE WEALTH MINE NETWORKS PRIVATE LIMITED (CIN: L23000GJ1995FTCO25328)
WAN Networks Pyl Lid -ﬁﬂ Repgistered Office: 215 B, Mangk Centre, P N Marg, Jamnagar, Gujarat-361001,

Contact Person: Mr. JAY TRIVED!

Tel No.: + 7778867143 | Email; wealthminenetworksd@gmail.com
Investor Grigvance ID; weathmimenetworksaaromail.com
SEBI Reg. No. : INMOODOT3077
On behall of:
ay- a4/ adf-
Mr. Kunal Kothari Ms. Prachi Tejas K. Rathod
Acquire-1 Acquire-2 Acquire-3

Place: Mumbai
Date; 10/09/2024

PUBLIC ANNOUNCEMENT
[ Under Regulaton 6 of the Insolvency and Bankruptoy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
L.D. CRYSTALS PRIVATE LIMITED
RELEVANT PARTICULARS

I.|Name of Corporate Debtor \L.D. Crystals Private Limited

2. | Date of Incorparaticn of Comporate Debtar | 05-08-2005

3 -’-u'h"frl-.' ursder which Corporate Debior is R-E“gnﬁll‘:lr of Companies — Dalhi
|moarporatad | ragishened

4 L.mpjrule: [ desntily Mo/ Lirnited Lual::hly
|Identification Mo. of Corporate Defitor

5 Adaness af § '1E'E-;||5.Ier|:|:| affice and
_:urrr_ﬁnal office (€ any] of Corporase Debtor

4. | Inscbventy commancement dale n
|respect of Corporale Deblor

7. |Estimated datz of chsure of insolvancy
|resabution pTCess . .

B. |Mame and Registrafion numiber of the Anuradha Gupta
(msolvency professional acting as Inferm | Reg. No.: IBELTPA001P-01495/3018- 201911 2296
Resaluticn Professions | AFA Valid Upto : 14-Dec-24

. | Address & email of the intenm resolufion | Add.; E-154, Amba Bari, -Janur Rajesthan — 302033
prafessional, as registered wilh the board | Email : anuradhagupta?0@gmail.com

10. | Address and e-mail 12 be used for | Add.: E-194, Amba Ban, Ja-pur Rajasihan = 302055
pamesgiondlence wilh fhe Intesim Email : cirp.LDerystalsi@gmail.com
_F_.E&:Iulim F_r|:~‘ﬂ_55::|n_a=' _

1. | Leest date for submissian of daims | 25-00-2024

12,|Classes of crediors, Fany, under clause () | Not Applicable
of sub-section (54} of sachon 21, ascerained
|y the Interim Resclution Professicnal

13| Names.of insclvency oroéessionals idenned) Not - Apphcabie
o acl as aubanssd represerdatve of crediors
|nacasstree names for each class)

14.!{a} Refevand forms and
|b} Cedails of auffiorizad represenialives

ara gvakable ab

|U261080L2005PTCA 35401
'Regd. Office: TU-70, Pitampura, Deli - 110034
1 10-08-2024 | Order uploadad on 11,09 2024)

09-02-2025

: (a) Web link: hitps:!/www.avmresohution.com!
legal-framawarkibe-forms
hitps:hwnw e gov.inomeldownloads

(b Physical Address: Mot Applicable

Notice = nerety given ral S Nalional [‘.nrrparq. Law Trbuna®, New Dami, Banch V1, has ordersd lha
commancement of a corparale msolvency resolufion progess of the LD, Crysials Private Limited on
10082024 [order uploaded an 11.09,2024)

The cradiloes of LD, Crystals Private Limibad, are hereby called upon losubmil feir clalims wilh proof oq
or before 25-08-20024 10 e interim resalulion professionat at ihe address mendoned against entry Mo, 10
The fingmeial creditors shall submil ther o aims wih proof by edecironic means only, All other crediars may
submitthe claims wilh prood in person, by pest or by elecironic means

Submission of false or misleading proofs of claim shall aftract penalties. gl

Anuradha Gupla

Interim Resolution Professional of

L.0v. Crystals Private Limited, Corporate Debtor

Regn. Mo : [BEVIPA-D01/TP-PO1495201 8- 201971 2296

Date : 12095024
Place; Naw Dell

TRIVENI TURBINE LIMITED

CIN: L23110UP1995PLCO4 1834
Regd. Office: A-44, Hosiery Complex, Phase-ll Extn. Neida - 201 305, U.P
Corp. Office: Bth Floor, Express Trade Towers, 15-16, Sector -16A, Noida -201301, U.P.
Tel 91 120 4308000 | Email; shares.tth@trivenigromp.com, Wehsite: www.triveniturbines.com

MOTICE TO SHAREHOLDERS
TRANSFER OF EQUINTY SHARES TO INVESTOR EDUCATION AND PROTECTION FUND
Nofice iz hereby given that pursuant to the provisions of Section 124061 of the Companees Act,
2013 read with the Investor Education and Protection Fund Awthority (Accounting, Audit,
Transfer and Refund) Rules, 2006, a5 amendad, all shares in respect of which dividend has
remaingd unclaimediunpaid for seven consecutive years or more are requered 1o be transfemed by
the Company in favour of the Investor Education and Protection Fund [IEPF),

In pursuance of the IEPF Rules, the Company has sent necessary mtimation 1o the concennad
shareholders indinidually who have not claimediencashad the interim dindend for the Fmnancaal
Yoar 201718 and whose shares ara fabbe to be transferrad 10 IEPF. The details [inclueding but not
Bmrted 1o the name, [IF 10 - Chent 10 or Folio no. et} of such shareholders hava been uploaded on
the website of the Company at www triveniturbines com under the sactian 'Investors’ wabBnk:
hittps:(iwwwi. triveniturhines. comlinvestorslsharehalders-information/transter-of -shares-1o-the:
mpt! . The shareholders may access the website of the Company tovenfy the datzils of tha shares
Eabda to be transferrad ta IEPF.

In cannection with transfer of equity shares to |EPF, please nate the followan;

I. Members holding shares in physical form : Duplicate share certificatels will be issued for
the purpose of transfer to the |EPF and by way of corporste action the same will be
transferred (o the JEPF Account. The ariginal share cortificate)s which is registesad in name
of the shareholders will automatically stand cancelled and will be degmed non-negotiable

2. Members holding shares in electronic form: The Company shali inform the depasitary by
way of corporate action Yo transfer sharesin the DEMAT zccount of the [EPF Butharify,

The respective shareholders are requested 1o chaim their unclaimad!mnpaid divedend far the
Financial Year 2017-18 onwards, by making an application to the Company’s Ragistrar & Share
Transfer Agent Le. Alankit Assignments Lid. {Unit - Triveni Turbing Limited) a8 Alankil House,
42, Ihandewakan Extension, Naw Delhi -1 10065 or theough amai at rta@alankit.com. In case
a vahd claim far the wnpaid dividand is nat raceived on or before Movmeber 30, 2024, the
Company shall with a view to comply with prescribad legal provisions transfer such shares to
IEPF in accordance with the procedure prescribed under the IEPF Rules, Please note that no claim
shall lie against tha Company in respect of the unclammad dividend amowni and equaty shares
transferrad to the IEPF.

Shareholders may kindly note that the shares iransferrad ta |EPF including tha benefits accruing
on such shanes, if any, can be clasmed back by them from the IEPF Authoeity after following the
procedure prescribed under the |EFF Rules,

For any guenes on the above malter, Shareholders are requested 1o contact either of the
fallawing:-

Corporate Dffice of the Company
Triveni Turbine Limited

(Modal Officar and Company Secretary)
Express Trade Towers, Bth Floar,

Plat No. 15-16, Sector 16-8,

NOIDA -201301 (U.FP.]

Tal. No. 01204308000

Emaik shares tilEtrivenigroup,com

Registrar and Transfer Agent Difice
Alankit Assignments Limited

{Wiirt: Trivam Turbéne Lid.)

Alankit Hoose, 4E(2,

Jhandewalan Extension,

Mew Delhi -110055

Tel Mo 01142641234

E-mail- rtai@alankit com

For Triveni Turkine Limited

Sdll-

Pulkit Bhasin

Place: Noida (U.P.) Company Secratary
Date : 12th September, 2024 M. No. A27686

SMFG India Credit Company Limited

(Formerly Fullerton India Credit Company Limited)

Corporate Ddfice; Ground Flear Tonwer &, B & € and Frst Floor Towes A, Embassy 247, Lal Bahadur Shastri Mang, Vikhrob West, Mumbal - 4000403

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auclion Sale Notice of 30 days for Sale of Immovabie Asset(s) underthe Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with provisotoruie 8 and 3 ofthe Security Interest (Enforcement) Fules, 2002
Motice s hereby given 1o the public in genaral and in particelar 1o the Borrower(s) and Guarantor{s) that the below describad
immaovable properties martgaged/charged to the Secured Creditor, the possession of which has been 1aken by the Authorised
Officer of SMFG India Credit Co. Lid. (Farmerly Folferion India Credil Co. Lid. )/ Secured Creditor, will be sold on "Asis where is"”,
“As is what is”, and "Whatever there is" on the date and time mentionad herain baldw, lor racovery of the duss mentionad herein
babow. and further interest and othar expenses thareon till the date of realization, due to SMFG India Credit Co. Lid. (Farmerly
Frilterton india Credif Co. Ltd. }/Secured Creditor from the Borrowers and Guarantor(s) mentioned herein below. The reserve price,
Earnast Money Deposit (EMD) and 1ast date of EMD depositis also mentioned heraln below,

SMFG

Inoi el

Borrower(s) / Demand Notice Descriplion ol the Reserve Price, EMD & Last Date and time
Guarantor(s) / Date and Amounl | Immovahle property Date of Submission of EMD of E-Auction
Loan Account Type of Possession | SECURED ASSET 1: [Reserve Price: First secured Property Rs. Date:
1. SUKALP 11th May, 2021 | H.ND- A/1093/12, [1.92,75,884/- (Rupees One Crore Nighty Two  |22/10/2024
AGENCIES, Rs. 1,86,24,631/- INDIRA NAGAR, |Lakh Seventy Five Thousand Eight Hundred | Time:11:00
2. SANDEEP KUMAR |(Rupees One Grore| LUCKMOW, U.P-  Eighty Four Only) Second secured Property  |am to 01:00
AGARWAL Eighty Six Lakh(s) 2260116 Rs. 27.54,000/- (Rupees Twenty-Seven Lakh |pm {with
3. HEMLATA Twenty Four SECURED ASSET 1: |Fifty Four Thousand Only) unlimated
AGARWAL Thousand Six  [SHOP MO 20, GROUNDEMD- Rs. 19,26 588/- (Rupees Mineteen Lakhs|extensions
4. NEERAJ KUMAR  |Hundred Thirty One|  FLOOR, SHIVANI  [Twenty $ix Thousand Five Hundred Eighty  |0f 5 minute
AGARWAL Only) Physical | PALACE SHEKHPURA Eight Only) Rs. 2.75,400/- (Rupees Two Lakhs |each)
Loan accounl No. Possession KASAILA LUCKNOW |[Seventy Five Thousand Four Hundred Only)
21701310102400 27-07-24 Last date of EMD Deposit: 21/10,/2024

For detalled of the sale, please contact Mohd Amman-7007829556; Sanjay Singh Rathore -9993460061 and 5o 1or the detaibed
tarms-and conditions of the sale refer 1o the link provided in SMFG India Credit Company limited  (Formeny Fullerton ol Creai
Compary Limited) /secured Creditor s websile Le_ www.smigindiacreditcom  eny p iessend Officer

Date 12/ 2024_ Place; Lucknow SMFG India Credit Company Limated (Aormeny felfertan india Credit Company Limiled)

Bank

of India

qﬁzﬁr I® (£7) Union

Wmm*ﬂrrm
Branch Office :- Gharaunda, District Karnal
[Rule-8(1)] POSSESSION NOTICE (For immovable Property)

Whereas, the undersigned being the authorized officer of the Unjon Bank of India under the Securitization and
Reconstruction of Financial Assets and Enforcement of Securty Interest (Second] Act 2002 and in exercise of powers
conferred under section 13{12) read with rule 3 of the Security Interest (Enforcement) Rules; 2002 issued/published
notices upon the borrowers to repay the amount mentioned in the notices within 60 days from the date of receipt of the
said notlces,

The borrowers having failed to repay the amount, notice is hereby given to the borrowers/ Mortgagors! Guarantor
in particular and the public in general that the undersigned has taken Symbolic Possession of the property
described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act read with
rule B of the said rule on the dates mentioned against accounts.

The borrowers/Mortgagors/Guarantorin particulars and the public in general is hereby cautioned not to deal with
the properties and any dealings with the properties will be subject to the charge of the Union Bank of India for an
amount mentioned herein below besides interest and other charges/expenses against accounis.

A Govermmant of India Undsriaking

Date and Amount of
Demand Motice Possession

MName of Account /
Branch Office

Description of Property
taken in Possession

Date of Taking

[ 1] Shri. Pawan Kumar S/o Shri. Amir [All the part & parcel of Residential|Rs.48,53.49233/. | 07.09.2024
Chand and Smt. Sushma Rani wio |building measuring 273.60 Sq. Yds|{Rupees Forty Eight Lakh Fifty three
Shri, Pawan Kumar situated at House Mo. 332 B, \Waka Thousand and four hundred ninety two

Sector 7, Urban Estate, Kamal, Dist. Karnal, Haryana owned by Shri. Pawanjand thirty three paise Only) within 60
Kumar 5o Shri. Amir Chand. The Property is bounded as under- Morth:|days from the date of receipt of the said
Houseof 332 C, South:House of 332 A, East: Road, West: House No, 3188 notice.

2] Shri. Pawan Kumar 5/o Shri. Amir (&l the part & parcel of Residential|Rs. 17,42,587.00/- | 07.09.2024

Chand and Smi. Sushma Rani w/o |building measuring 273.60 Sq. Ydsi{Rupees Seventeen Lakh twenty nine
shri. Pawan Kumar. siteated at House No. 332 B, Waka Thousand and five hundred and

Sector 7, Urban Estate, Karnal, Dist. Karnal, Haryana owned by Shri, Pawanieighty seven Only) within 60 days
Kumar 5/o Shri. Amir Chand. The Property is bounded as under- Morth: |§rﬂm the date of receipt of the said
Houseof 332 C, South: House of 332 A, East: Road, West: House No, 3188 notice.

Date: 07.09.2024 Place: Gharaunda Authorized Officer, Union Bank of India

F

TATA
TATA CAPITAL HOUSING FINANCE LTD.

Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel,
Mumhai - 400013.
Branch Address: : : TATA CAPITAL HOUSING FINANCE LIMITED, Tth Floor | Halwasiya Commerce House,
Hatﬂhullah Estate, 11 M.G. Harg, Hazrat Ihmj | LUCKNOW tEEEI]IH | UP |

= = T — e .

'NOTICE FOR SALE OF IMMOVABLE PROPERTY
(Under Rule 8(6) read with Rule 8(1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with Rule 8(6) and Rube 3{1) of the Security Interest [Enforcement) Rules, 2002
Mofica is hereby given to the public in general and in particular to the betow Bomower and! Co- Borrower, or their legal
heits/reprasantalivas (Borrawers) in particular thal the below described immavable proparly mortgaged 1o Tata Capital Housing Finance
Lid. [TCHFL}, the Possession of whach has been taken by the Authorised Officer of TCHFL, will be sold on 15-10-2024 on “As is wheteis®
& “As is what is” and “Whalaver thara 18" and without any recourse basis’. for recovery of oulstanding dues from belaw mentioned
Borrowear and Co-Bormowers. The Resesve Price and the Earnest Money Deposit is mentioned below. Notice is hereby givan that, in the
absance of any postponament’ discontinuance of the sale, the said secured assat / property shall be sold by E- Aucbionat 2.00 PM. onthe
eaid 15-10-2024. The sealad envelope containing Darmand Drafi of EMD for participating in E= Awction shafl be submitied tothe Authorised
Officer of the TCHFL on or bafore 14-10-2024 t8 5.00 PM at Branch address 'TATA CAPITAL HOUSING FINANCE LIMITED, Tth
FloctjHalwaziya Commerce House, Habibullah Estate, 11 M.G.Marg, Hazrat Ganj | LUCKNOW 226001 |UP .

The sale of the Secured Asset! Immovable Propery will be on “as is where condition i5” as per brief particulars described hersin below

e FaarE—

sr| Loan | Name of Borrower(s) | Amount as per Reserve Earnes! | Possession
INol Alc.Noe | Co-borrower(s) Legal Heir(s) | Demand Notice Price Money Types
and Branch | | egal Representative/ Guarantor(s)

1, | TCHHFD347 Mr. Anavil Kumar Pathak Rs. 2723, 78%. (Rupees |Rs. 80,55,000/-| Rs. B,05,500/- | Physical

0001000012 Sfo Mr, Prabhakar Pathak Twenty Seven Lakh Twenty|  (Rupees {Rupees Eighl

03 Mrs. Priti Pathak Thriza Thousand Seven Eighty Lakh Lakh Five
Wia Mr. Anavil Kumnar Pathak, | Hundred Eighty Nine Only) | Fifty Five | Thousand Five
Mrs. Indu Devi Sharma | 20— Thousand | Hundred Cinly)
Wo Mr. Devendra Kumar Sharma, f.‘r?-l“..ﬁ-;ﬂ-zi Only)

Description of the Immovable Property: All piece & parcels of Residential House bearing 53682111 buill up on Plat bearing Mo, 07,
Admessunng 1800 Sq. Feal e, 167,288 Sq. Mirs,, Coversd Ares 46,468 Sq. Mirs., Comprsed in Khasra Mos. 68 Mn, Situated at
Madhaygan), Ward Triven: Nagas, Lucknow [Litar Pradesh), with all commaon armenities mentionad in Sale Deed. Boundaries: - East -
Wall of Ram Dev Vierma, Wesl— Wall of Kallu Mama Kashyap. Narth—YWall of Dilip Veema, South—Road 13 Wide

At the Auchon, the public genarally &5 mvited to submi their bidiz) parsonally, The Borrower(s iCo-Borrower (8) are heraby givan kast
chance o pay the total dues with further interast within 30 days from the data of publication of this notica, failing which the Immovable
Propay will be sold as per schedule. The E auction will be stopped if, amaunt due as aforesaid, with interestand costs (including the cost
of thee zale) are lenderad to the Authonsed Oficer or proaf is given 1o his safisfaction that the amount of such sacwred debl, interest and
costs has bean past bafione the date of the auction.

Mo officer or other person, having any duty ko-perform in connection willy this sale shad, however, directy or indirecty bid for, acquire or
attempt to acguene any interestin the Immovabls Propery sold

The sale shall be subject to the conditions prescribed in the Secunty Interest (Enforcement) Rules, 2002 and to the following further
conditions:

NOTE; The E-auction wil take place through portal hitps:/isarfaesi auchontiger.net on 15-10-2024 between 2,00 PM to 3 00 PM with
nited exlenseon of 10 minutes asch

Terms and Condition: 1. The particulars specified in the Scheduss harein below have been stated (o the best of the information of the
undersigned, but the undersigned shall not be answerable for any arror, misstalernent or amission in this proclamation. Inthe event ol any
dispule arising as 1o the amount bid, or as o the bidder, the Immovable Property shall at once again be pul up to auction subject o e
descredion of the Authorised Officar. 2, The Immovable Property shall nol be sold below the Reserve Price. 3, Bid Incremeant Amaund wi

be: Rs, 10,0000- (Rupees Ten Thousand Only) 4, A8 the Bids submitled for the purchase of the property shall be accompanied by Eamest
Money as mentioned above by way of a Demand Dralt favoning the “TATA CAPITAL HOUSING FINANCE LTD." Pavable al Branch
address. Tha Dernand Drafts will be retumed to the unsuccessful bidders after auction. For payment of EMD through NEFTIRTGSAMPS,
kindly contacl Authonsed Officer. 5, The highest bidder shall be dectared as successhul bedder provided always that heishe is legally
quaified to bid and provided further that the bid amount & nod less than the reserve price. Il shall be in the discretion of the Authorissd
Officer lo decline acceptance of the highest bid when the price offered appears so clearly inadequale a5 lo make i inadvisable o do 50, 6,
Forreasans recorded, [tshall be in the discrabion of {he Authorised Officer to adourm/discontings the sale, 7. Inspaction of the Immavabls
Propery can be done on 08-10-2024 between 11 AM 1o 5.00 PM with prior appointment. 8. The person declared as a successhul bidder
shall, Immediately after such declaration, deposit twenty-five per cent of the amount of purchase money'bid which would nclude EMD
amount 1o the Autharised Officer within 2dHrs and in defaull of such deposit, the property shall forthwith be pat o fresh auction'Sale by
privatetrealy, B, |n case the inilial deposil is made as above; the balance amount of the purchase money payable shall bs paid by the
purchasar o the Authorised Officer on or befora the 15th day fram the date of confirmation of the sale of the propedy, exclusive of such
day, of if the 15th day be a Sunday or other hobday, then on the first office day alter the 158thday. 10. Inthe event of default of any payment
within the period mentioned above; the propery shall be put to fresh  auction'Sale by private treaty, The deposit including EMD shall
stand forfeited by TATA CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shall lose all claims to the propery. 11, Details
of any encumbrances, known 1o the TATACAPITAL HOUSING FINANCE LTD, towhich the property is liable: as per labie above, Claims,
if any, which have been put forward to the property and any other known parliculars bearing on #s nature and vahee. as per [able above,
The Intending Bidder is advised 1o make their own indepandent inquirias reganding encumbrancas an the praperty incuding statulory
kabilies arears of property lax, electricily ela, 12. Far any other details or for procedure online tramag on e-auction the prospective
bedders may contacl the Service Provider, M's e-Procurament Technologles Limited (Auctiontiger), Address: B-703, Wall Street ||, Opp

Onent Club, Near Gujrat College, Ellis Bridge, Ahmedabad — 380 006 Gujral (India). Mob. BO00023287 | 81715287274
GI65562E18/9265562621/0T9-6813 684206869 Email ID: support@avchontiger.net & ramprasad@auctiontiger.nel or Manish Bansal,
Email id Manish, Bansali@tatacapital.com Authorised Officar Mobila No 8588983696, Please send your quary an WhatsApp Number -
SOS00TREED 13, TDS of 1% will be applicable and payvabha by the highest bidder gver the highest daclaned bid amount. The paymeant
meads to be deposited by highast bidder in tha PAN of the owner’ barrower(s) and the capy of tha challan shall be submitted to our
company 14. Pleass refer o the below Bnk provided In secured creditor's websila hitpi/isurl IWrhcoga for the above details. 15. Kindly
also visi the knk: hiips.fwww. latacapital comiproparty-chsposal himl

Piease Note - TCHFL has nof engaged any brokar/agent apart from the mentioned auctioning parnar for salalauction of this property.
Interested parties should enly contact the undersigned or the Authorized officer for all queries and enguiry in this matter.

Sdi- Authorisad Officer,
Tata Capital Housing Finance Ltd.

ﬁ;ne: Lucknow
Diate- 12-09-2024

Call
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0120-6651214

financialexp.epaptin

New Delhi



REACG

| STerr

12 fadeR, 2024

S

> TTHR AT RHEGCHRM BU W5
earc” ﬁrﬁe—g(qaaﬁwm%)

541 HfoTe, wife ¥, 137, Yaex 44, THUAM—122 002, FRATOM

$—Trar fasr g

o< snRaal & wfengfdexor va gafmior o gfesfd fRa wad= sifdf=m, 2002
& Jfia srae HuRl @ e & forg S—Aarh 9w Fifew, afofa fRa (Fad)
e, 2002 (FH) @& 9 8 U9 9 & WTaad & ST Ufod |

UAAgRT 3 SIFaT &I a7 a9y §9 9 SuREdl iR TReX(

) B qRr fn

Srar ® fb S aftia srara ufy, SSReR dficd wg=v fafics (REivsyd)
BN O W H qHRT AR B GAT TR B forg dud /waRd @ T 7, N
9T ¥ TR We Rega™ U Ugde fafics @ diu fear mar g, or

SUARAT—dH—030—g¥e ("YRET oFer™)

R B B, rger Wifde weor

PH o D WY H AT &Har H O prd

JeR & WIS SIfeNI (T3l) gRT o

TR 30.09.2024 B 3,27,01,014/— T ((F BRI AT R U 8OIR dIGE oY
AE) B gGell & fIg = S 3R el / 9gell & FARIIG & dTq agell 3R
=T NI, WURT eNfe % SfdeTcAd &% WX ST &1ol oI | afe &is &1, ol

T I SIS (SRS, 87 Ty g M (

—JURS) AR 7 e HAR

M (FE—SUREN) I R FOTRT Bl < |

m ﬁo a- ﬁ ﬁ 5
| U - fafedw H 7, O @, HEME WX, 99 @ieh, a9 fOER, T
feeeti-110057, USIRa A : 09, M Wel, T ek, a9 R, &
faee-110057, EAT : 011 49267000, E/A Wl +. : 1800 212 8800,
-7 : customer.care@herohfl.com, J=H e :
www.herohousingfinance.com | #eEeT : U65192DL2016PLC30148

el GuAT (3T THW 7g)
(wfaefa fea wadw, frem, 2002 & T 8(1) & @ uiea uiifvre IV & (FER)

Safer sreEmet o<t snfii & gfayfaeor wed gaffafor qon gfayfa feq gada sifufrem,
2002 &4 ERI BT weAw fafee w1 fuera Wt € % ATd den gfadfa fed (ged)
fem, 2002 & fEm 3 & Wy ufeq efufEm &1 9T 13(12) & d98d Yed vfral & o H
QR | Hiad g1 w1 T 1 fafr | 60 feAl & ofier TRt w61 g A % fog wed
3U A 3feafaa v geaam SR o |

FRUTERAl BRT AR & AT H STHESA 6+ 6 HRUT FOThd a1 SHAM 61 TAERT o1 o
St B R sreimemert 7 ufayfa feq (wada) frm, 2002 % fem 8 % @y ufeq aifufm
HRT 13(4) &% Ted 39 YeT WiFal & 3UAn | = afviq T W e o forn ®
AT T I FOThd! GAT SIAATH hl TAERT THIR o T8 H 1§ oH-- o ¥ bl <rara-t
< ST ¥ 1wt @ e R YR 1 w-on frefafad [t 9 =, vetes <A, 9y,
T enfe Afed € eTsfdT wigAw fafies &% 9uR @1 faum gmi

gfad Nl hl S * T Iuctedl GRI-HHT & T<H § Hsiar 1 e iffm i aw
13 T IYURT (8) T T ki TR 3PS femam <Trar 71

b vy
Finance

&2 UTDIE 3T Shecaerel Ui}
grsdc fefiies (ware eamesdh)
5ar 98, Wic as e 137, ace-44, Iemanmar-122 002, '&ﬁaTolT_

S—Aer et g

A el &1 gfergfaexer vd gafemior dor ufcrfa f&a yace arferf=s, 2002 &
|1y ufdd uferffar f2d (ache) Frasmaet 2002 (Fraemaed) @ oM 8 Td 9 & WRgd &
TEd /e ARl B b & foy —Narl e == |

UAGERT FIARIRYT BT MR fI9Y w0 & HofeR(R) qem TReXEN) & ga-r <1 oinh §
& S aftia erae awfcd oot wisHa fafice @ U =01 @rd § g Aafdr a6t
gferifd @ forg deres / oTRa off | Sad T WAl SURIRAT-THUIRNE—001—g3€ & gwel
3 2RFd ¥ PR TR e AHgaRM v yigde fafiics (‘aftid oMerR’)
Bl FEIARE BT ST ga1 © 1 Iad e Wi, ST Aidfad ool Uird
TFER & I AfRBRI gRT ol ST gl &, doiaR o™ dad fafics, s Sus
R (F8—doieR /ddardn) o s Wiy <wanfl, #99 oR  aoted Ut for, =i
HROT AR, AT edrd Ui, gRT ¢ §9P gred UReT WA, & Uhel i
Tq ST URe T (S S WRfed WU W He—doiaR’ b U §) P RSB Ul
TFER B 30—11—2022 TP HIAT AT F. 3,06,40,310 /— (WYY fF IS B8 G
Il BOR 9 Al &9 713) + 9gell o1 [ 6 oMl dfdaraied &) W ANl 3R
3 YNRI Td ANTl H W 9gd B T8 IR0, AR BIE, GHR A U AR B aGelt
% fog 30—09—2024 T "SRAY & el ¥, 'S & ORAY B g S Y 98 2 TR W
gl SIET |

EEE R
GIEEIRER k]

[wrdTa faarar affy 2= e 98 (Fie wfea] & o s o
aferHaT T whb) et 2016 @ R 6 @ andis
vor 2T, forecoer weae oo = d-ar=T = sar=mef

B wa e FAawer
| T S A
e G e )
3 !-I'ﬁ-l CL | -'I'I'l."":-' ‘|5:'i" w.l':-|-1|'-:|‘
| BT i o
4. | TR |?F' GG -:h'l_l'?"h_ﬂ'
T—m HiEa e v HeE

x = . - .
| TRIORTE e 9 eT? th Talhe] thia e

|os AT, zaos
T o e A —Te e

\U26109DL2005PTC 139401

o alten o @ralbaa: g -7o, Sraaga
GE A G EARI R R I EIRGH fE T — 110034

& | HTIE deE d daa d worEe |10 AT 2024 (7597 11.09.2024
AepHeT sy R T ATeiTa feRa )

1| B i e AHE URED F oo Wil 2028
I o g J_Ii'rlr fafe

2 arrn‘m numru“rﬁ ol i #d i {:‘IT;lﬁ"FﬂT AT
T F m:e.w'{m HTH T | of), W IBBHPA-001/P-01495:201 8-2019(1 2296
sl AT afte RS S TUHEY : 14 fEwaT, 2024 O a8

Hufy &1 fqaror, @Rid aREURy & oy oRfEea gou (amRdl) dem gamm afdy

Sod)) FRTER — T — — SR W;"h AT SR B YR A (AR O s’ AR S QRO o e e 1 S SO S 14, 301 418, ST, QIoTeelT - 502059
. = . _;"E” sty fafer A ¢ TorTeTer i ) JiR & - _ §—Hat e s A g 2 f{ﬁﬂ - anuradhagupta70@@gmail com
3 W gReufRr &1 faavor aa\gli gqllé : wfaffa ) & @ & fata Flﬁ‘l’ﬂ\ﬁ MG & g9 3RY RG] 0| ey HHIET A AT W, ] l,|'|;T|"";:— 194, FEATATAL T, TR — 02036
—— — HHFLAXHOU | g% whetiar, fasiar swerfan 25/06/2024, ¥. 16,53,576/~ 11/09/2024 : (®. #) (S LATET B, S, e Aty 2 -Ha -Fﬁ-ﬁ cirp, Lﬂcwgta]g@gma“ com
qufcr e 217Vec4|:b—é’r, Ao, ST AIERYR | 2,59,00,000,/— | 2590,000/— 23000031818 fifr 18/06/2024 (WiehfaeR ) e Fa= 109 & 118 URAY IR TRAT 964.42 T Hiex (10391 3,43,00,000 / — | 34,30,000 / — v T e A 2 = R A 2024
AT AT B, ¥ fads R, Boi— |, faeei— s : . I WIe), Yo e, JgaN Hfgad SomRaarR, Red - wife o e et
ufeee wufwEt/ae wufwet i foerun - wie R Tauh-2 fEd a9, 9 o 3R B4 % iR & - 12! ST T AT W T T AT 21 6T | AT,
110095 @ T I ST T &, BT R THST 2172 T B o , HaR 40, Ude—1, HaeR AleNl UH—1, YR AGS], SR gt .
NI ' S Y Wie FoR T-96, TR R 348 W feord &, oraent &=kt 505 o Hie A 46,92 o HieX &, I Te_201310, £ SUH W TR @B | & FT—EIET 0 ) & T (T | Th AEe
(A &) g 2| TR TePR S H ffiRE, M- Wgeee qEEia- o, - i, S Ie9- 201102 ' < PR Sered o i, Ul aid

SUAST B S SR g Narl @1 Ay @1 wdSiie sramrer g @ Rerfer #) | s

o & SSEW, T ST EH, T WS SR < Ao e 3R e © | W ST T8 Wk |t A et st uRER 8 m_,,nt-.:f

gfe s—Nemdl A o1 ardsi=e sraarer Bifid foar s @ ar fafr w@a: € st el

feaxs d@ 9T & S | T 30 Hie WL T, Iaft T AR T-97, ;i FEST SR ete THUB-3, WHH: I T e O Tad: a1Tel Ugel PRifea™ &g S 98 SIgl | w4 i e e T ,ulwuu YT
. & ol @ fare JER A AqEET § SUAE HAT R R IR AT S E S
EEQE a9 WX wdl @ fere gaq.q g!E _E FUCET $ JIEES T HHFNSPHOU AR I, T FAR 17/10/2023, %. 18,86,420/~ 10/09/2024 I!E‘[EI ) Qa > R afd Ic £l Gl ! AT TR (e T o
http://wwwencorearc.com R fQU ¢ foiw &1 <& | 22000029260 fafr 17/10/2024 7F ( SitfeR) T i o http://www.encorearc.com/ i) Frﬂl.-ﬁ L |:-:|:-_:| daTeT: hitps: s avmresolution com/

el i T/ e @ for §9ge Wi R o & sirpd awer Wi Wt e WU BT (UL Tole HeR THUS-1, qudl Hiww, W o ek va % | | [PA WEIGR /TSN & oY, sTgH uiedl UeMd oFeR @ Wiitied (1) arferg wfafferar o hega - Aok |be-fons

{ AETSe AR 9873181249 / 8384075292 T itra.ach .com & N _ _ BT 9 B hittps:!iwww.ibbl gov.in/homeldownloads
o v / $9e soumitra.acharya@encorearc.com R & for, wae URem 53 o TS AR 44.31 R HeR, THRAES, Wﬂ;l:—ns R ffHa, T JfIPRT I HlGIgel a% 9873181249 / 8384075292 TR qHh HY Thdl © 31rdl (i sfrTvep W SR
| e HeR-299, et FeR 12, Ei-4, 3TF TSH, Ma YIS, T @I, deda 3R e misamErs, 3w : Sadl E
g/ — - 201005 S g Tc[r A : E|§ o SaChln.kumar@enCOfearC.Com U g—ﬁﬂ DX %' PG AL R =t # i e 1|'_|.:|'1 =1 [ sl "_',...;'fl =\l A s 1DﬁTﬂ"f{ 20134
(& BR) . L ST roer ’ ' fafr : 11—09—2024 B/ — YIS rferary i ud-a’t-’im-i:-:iulﬁa'cmrh?bmq i HIHNE FEy T RTTET GHETITET W RTT S0 et T Ty
fadid:  11.09.2024 it s Tere/wAlE e 127, UEH: HEF 5 B EER ke SrER SR m;a_c, Rafreel |8 1B 11,02 20 TS R
o . . fafr : 12.09.2024 ./~ SATRd WeRTY, WM : T 81 '
L0 ISR TR g Rewgaed suil . fifics o faedlt ATA qﬁﬁﬁg?ﬁﬂmﬁvm LR EI*.--E-:":.--H!.-I[:.-I:!-. Pt 1 P1=rendt 4 wreregaret aans) erpll e e 25 Feroiae 2oa it s o
. — 4-1|-:!“-'-I-|'-II'.I'I1'IIII‘Il-'l-.,"-l-!-.laz A8 e AT o o e |.1-1¢-|'-|r-1||1|?'
AT AT @] W J781 0 FH S Sy phidiile =1 BT HAE ST S | S I TR
'M'|":,"|." 20 v ) ) P B e o e b e 8 ) Dl G G I'EI":L!-I'-J:I-: '-'!-' II'- GE
rdt & avell apsyan wissm oy b weg oy e gt A
EH:_HT‘!:“ Rl 1)

afafrs gamr= wrdy=rd, vw AL e g fEfaes
o Tl . EBBVIPA-001/1P-PO1405/201 8- 20191 2286

VLS FINANCE LIMITED

CIN: L65910DL1986PLC023129
Registered Office: Ground Floor, 50, Okhla Industrial Estate, Phasa Ill, New Defhi — 110020
Tel: +91-11-46656666, E-mail: vis@visfinance com, Website: www.vlsfinance.com
Contact Person: H. Consul, Company Secretary & Complance Officer, E-mail: hconsul@visfinance com
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE
AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR
INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

POST BUYBACK PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS / BENEFICIAL OWNERS OF EQUITY SHARES
OF VLS FINANCE LIMITED
This Post Buyback public announcament (the "Post Buyback Public Announcement"| is baing made in compliance with Regulaton 24{vi) of the Securities and Exchange

Boend of India (Buy-Back of Securites) Regulstions, 2076 as amended from fime to fime ("SEBI Buyback Regulations"]. This Post Buyback Public Announcement shaould be
read in conjunclion with the Public Announcement dated August 12, 2024 published on August 13, 2024 (“Public Announcement”) and the Ledler of Offer dated August 28, 2024
QR code to view

SMARTWORKS | ==

Unfegs specifcally delined herain, capifalsed lerms and abbrevations wsed herain have the same meanng 25 ascnbed fo them m the Public Announcarment and fhe Lefler of Dffer
SMARTWORKS COWORKING SPACES LIMITED e (et " !

1.1, VLS Finance Limited (“Company™} had announced a buyback of upio 33,00,000 (Thirty Three Lakhs only) fully paid-up equity shares of face valee of Rs 105 sach
(“Equity Shares") at & prica of Rz, J80- (Rupees Three Hundred and Eighiy only) per Equity Share ["Buyback Price™), pavable in cash, for.an aggregate amount of
Rs.125.40,00,000- {Rupees One Hundred Twenty Five Crores and Farty Lakhs only] {“Buyback Offer Size™) from the Eligible Shareholders holding Equity Shares as on
fugust 26, 2024 (*Record Date™} excluding the Transaction Costs from all the existing shareholders [ beneficial owners of Equity Shares, on a proporiionaie basis, through
the: Tendar Offer mathod |"Buyback™ or "Buyback Offer”)

1.2, The Buyback Offer Size consfituled 8.21% and 8.04% of the aggregate of Company’s fully paid-up Equity share capital and free reserves as per ihe latest audited
slandalone and consclidated financlal slatements as on March 31, 2024, respeciively, in accordance with seckion BB(2i(b) of the Companies &cl, 2013 and the SEBI
Buytack Regulations. The number of Equity Shares proposed o be bought back conslituied 8.48% of the Pre-Buybtack Equity Shares of the Company &s on March 31,
2024,

1.3. The Company adopted the “ender offer” method for the purpose of Buyback. The Buybiack was implemented using the- "Mechanizm for acguisition of shares through
Stock Exchange”® notified by the Securlies and Exchanges Board of India vide its circular no, CIRICFOIPOLICYCELLM/ZMES dated April 13, 2015 read with circular no
CFIVDCRACIRPZ016M31 dated December 0%, 2016, circular no. SEBIHO/CFIVDCRAINCIRP2021/615 dated Avgust 13, 2021 and circidar no. SEBIHVCFLIPoD-
2PICIRA20Z2335 dated March 08, 2023, including any amendments or statubory madificabions for the time being in force, For the purposes of the Buyback, NSE was the
designated siock exchange {D3ET).

(Please scan the

Our Company was originally incorporated as “Smart Work Business Centre Private Limited” at Kolkata as a private limited company under the Companies Act, 2013, pursuant
to a certificate of incorporation dated December 17, 2015, issued by the Registrar of Companies, West Bengal at Kolkata (“RoC”). Pursuant to a special resolution dated
October 29, 2018 passed by the Shareholders of our Company, the name of our Company was changed from “Smart Work Business Centre Private Limited” to “Smartworks
Coworking Spaces Private Limited” to reflect the nature of business and activities of our Company and a fresh certificate of incorporation dated December 20, 2018, was
issued by the RoC. Thereafter, our Company was converted into a public limited company pursuant to a special resolution dated June 28, 2024, passed in the extraordinary
general meeting of the Shareholders of our Company, and consequently the name of our Company was changed to its present name i.e., “Smartworks Coworking Spaces
Limited” and a fresh certificate of incorporation dated July 25, 2024 was issued by the RoC. For details in relation to changes in the registered office of our Company, see
“History and Certain Corporate Matters” on page 271 of the Draft Red Herring Prospectus (‘DRHP”) dated August 14, 2024 filed with the Securities and Exchange Board of
India (“SEBI") on August 14, 2024.

Corporate Identity Number: U74900DL2015PLC310656
Registered Office: Unit No. 305-310, Plot No 9, 10 and 11, Vardhman Trade Centre, Nehru Place, South Delhi, Delhi — 110 019, India

Corporate Office: Golf View Tower, Tower - B, Sector 42, Gurugram — 122 002, Haryana, India Contact Person: Punam Dargar — Company Secretary and
Compliance Officer; Tel: +91 83840 62876 E-mail: companysecretary@sworks.co.in; Website: www.smartworksoffice.com

14, The Tendering Period for the Buyback Offer started on Friday, August 30, 2024 and ended on Thursday, Seplember 05, 2024
21, The total number of Equity Shares bought back by the Company in the Buyback werg 7 85,751 {Seven Lakh Eighty Five Thousand Seven Hundred and Fifty One anly) at

OUR PROMOTERS: NEETISH SARDA, HARSH BINANI, SAUMYA BINANI, NS NIKETAN LLP, SNS INFRAREALTY LLP
AND ARYADEEP REALESTATES PRIVATE LIMITED

the price of T380- (Rupees Threa Hundred and Eighty ondy) per Equity Share.
2.2.  Thelotal amount ublized in the Buyback is ¥28,83 85,380/ (Rupees Twenty-Nine Crarés Eighly Five Lakhs Eighty Five Thousand Three Hundrad and Elghty anly) excluding
the transaction cost.
The Registrar to the Buyback, RCMC Share Registry Privale Limited, considersd a tofal of 2,102 valid bids for 7,85, 751 Equity Shares in response to the Buyback, which is
approximately 0,24 times the maximom number of Equity Shares proposed o be bought back. The delails of bids moefvediconsidered by the Registrar 1o the Buyback are

INITIAL PUBLIC OFFERING OF UP TO [e] EQUITY SHARES OF FACE VALUE OF X 10 EACH (“EQUITY SHARES”) OF SMARTWORKS COWORKING SPACES LIMITED
(“COMPANY”) FOR CASH AT A PRICE OF 3 [¢] PER EQUITY SHARE (INCLUDING A PREMIUM OF % [¢] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP 23
TO X [¢] MILLION (THE “OFFER”) COMPRISING A FRESH ISSUE OF UP TO [¢] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AGGREGATING UP TO % 5,500.00
MILLION (THE “FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 6,759,480 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AGGREGATING UP TO X [e]

MILLION (THE “OFFER FOR SALE”), CONSISTING OF AN OFFER FOR SALE OF UP TO 980,000 EQUITY SHARES OF FACE VALUE OF X 10 EACH AGGREGATING ?_1 e bEID“ =
UP TO % [e] MILLION BY NS NIKETAN LLP, UP TO 620,000 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AGGREGATING UP TO % [e] MILLION BY SNS Category of Shareholders No. of Equity Total No, of Bids Total Equity Shares Tendered | " Response |
INFRAREALTY LLP AND UP TO 5,159,480 EQUITY SHARES OF FACE VALUE OF Z 10 EACH AGGREGATING UP TO % [o] MILLION BY SPACE SOLUTIONS INDIA Shares reserved | Mo, of Valid | No. of invalid | Equity Shares |  Equity Shares | (Valid Bids)
PTE. LTD. (COLLECTIVELY, THE “SELLING SHAREHOLDERS” AND SUCH EQUITY SHARES, THE “OFFERED SHARES”). THE OFFER INCLUDES A RESERVATION in Buyback Bids Bids Validly Tendered | Invalidly Tendered
OF UP TO [e] EQUITY SHARES AGGREGATING UP TO X [e¢] MILLION, FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) (THE - " . o 1 I e I aamerr. | aar | 11
“EMPLOYEEE E?ESERVATION PORTION”). THE OFFER LESS[TI!IE EMPLOYEE RESERVATION PORTION IS HEREINAFTER RE(FERRED TO AS THE “NET OF)F(ER”. ReshedcsogaybromiSiRmies | S0G8I8 | 80, | A ] WS ] o L. sbiEh
THE OFFER AND THE NET OFFER WILL CONSTITUTE [#]% AND [#]% OF OUR POST OFFER PAID-UP EQUITY SHARE CAPITAL, RESPECTIVELY. OUR COMPANY, General catagory of other Elgible Sharehoiders 27,34,664 62| u 6,68.074 157 _2436% |
IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY OFFER A DISCOUNT OF UP TO [¢]% (EQUIVALENT OF < [e¢] PER EQUITY SHARE) TO 2,102 i3 7,85, 751 1,714
THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING UNDER THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT®). Tetal 35,00,000 2115 7.7 465 L381%
Details of transfers: , = _ = T I : TP = T _ rE——
Pursuant to the information received from NS Niketan LLP and SNS Infrarealty LLP, the potential bidders may take note of the details of the following transfers: '",':'_”9 b3, 4 nlar of 90, 0" 3/ares Wers Ieversd Wi Were in eacons-Op T,07 7 Sihifs 88 (i [Ecnd oo, Thece, Ul 7,911 Giboss diaes werd ralimied aid e
iy of 45,020 shares &5 on ecord dais wes socepied
Transfer Whether the transferee is connected with the 24, Al valid bide were considered for the purpose of Acceptance in accordance with the SEB| Buyback Reguiations and the Letter of Offer. The communication of acceptance!
Sr. | Name and category Numberof | . eration (at Name of the Compan),(, the Promoters/ Promoter Group/ the rajection was sant by Registrar to the Buytack 1o the Elgible Shareholders, on Wadnasday, Saptembier 11, 2024
No. | of the Transferor Equity Shares the price of T 430 transferee Date of transfer | Company’s Dlrec_tors or KM_PS’_SUbs'd'a"es and 25 The seltlernent of all valid bids was compleled by the NSE Clearing Lemiled ("Clearing Corporation™) on Tuesday, September 10, 2024, Clearing Corporation has made
transferred per Equity Share) Group Companies an.d their directors and key direct funds payout to Eligible Shareholders whose Equity Shares have been accepted under the Buyback If any Egible Shareholders’ bank account details were nof
managerial personnel avaiiable or if the funds transfer instruction was rejected by Reserve Bank of India or relevant bank, due to any reason, then such funds were transferred to the concermed
1. NS Niketan LLP 965,000 414,950,000 | Jagdish Naresh 10 September 2024 No Seller Members for armward fransfer to swch Eligible Shareholder holding Equity Shares in dematerialized form
(Promoter) Master | 26, Demal Equity Shares acceptad under the Buyback were fransferréd to the Company's demal escrow account on Toesday, Seplember 10, 2024, The unacoepied
2. | SNS Infrarealty LLP 697,674 299,999,820 | Pivotal Enterprises | 10 September 2024 No dermatenalzed Equily Shares were also refeased from llen by the Cleanng Corporatan on Tuesday, September 10, 2024, Na valid bid for Equily Sharas in physical form
(Promoter) Private Limited was raceived in the Offer
3. | SNS Infrarealty LLP 581,396 250,000,280 | Ananta Capital | 10 September 2024 | See note below 27.  The exinguishment of 735,751 Equity Shares acospled under the Buyback Offer is currently under process and wil be completed in accordance with fhe SEBI Buyback
(Promoter) Ventures Fund 1 Fegulations on or before Thursday, Sepiember 19, 2024
1 -t ¥ , ¥ 1 3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERM:
4. | SNS Infrarealty LLP 197,791 85,050,130 | Jagdish Naresh 10 September 2024 No 31 T-!".E caputa. s'rumura u,. tr'-e C-:-rnpang.- ree and pﬂsl Epu"g,'bﬂlﬂ( |s as undar
(Promoter) Master ;
Note: Ananta Capital Ventures Fund 1 is an existing Shareholder of the Company and is not otherwise connected W|th the Company, the Promoters/ Promoter Group/ the P“""';'”Eaﬁ Pre-Buyback Post Buyback

| 21,50,00,00,000 | 21,50,00,00,000
| "5 00, IZIIZI_ bt Equul, Shares of E'1IZI- ean::i"l il | =00, l.,ﬂ IIIEIEI Eth.' c-haras- pf T eac:"'

Company’s Directors or KMPs, Subsidiaries and Group Companies, in any manner. Authonised Share Capital

Shareholding of the Promoters in the Company, prior to and subsequent to the Transfer:

| lesued Subscribed and Paid-up Equity Capital

Date of th Pre-Transfer shareholding Post- Transfer shareholding ?:_:‘g;gjg s ﬂ:[;: "E;f_lﬁg —"
tr:n(::ctioi Name Number of Equity | Percentage of pre-Offer share Number of Equity Percentage of pre-Offer share capital i Ty LB Y = r1 o 22 ?ﬁ E"'EE‘:I ([240.10.241 Equily Shares)
S capital of the Company (%) i of the Company (%) : _.-.l.;s.a & capital amoun e ;-;_ Lakhs amn g amounl forfeded on 4.6 BOuly shaves.
- ; ; Subyec! to exlingushment of 785,751 Equily Shares sccepled i the Buyhack
September 10,2024 | NS Niketan LLP 43,769,998 42.42% 42,804,998 41.48% 32, There are no Eligible Sharehaidars from whom Equity Shares exceeding 1% af the total Equity Sharés have been bought back under the Buyback
September 10,2024 | SNS Infrarealty LLP 27,585,016 26.73% 26,108,155 25.30% 3.3.  The sharehalding pattern of the Company, prior to the Buyback (as of the Record Date. being August 26, 2024) and post the compistion of the Buyback is as follows;
- Number of Shares | % to the existing Equity | Number of Shares | % to the Post Buyback
1 m EGECAPS % HFL securiTIES kotak Share Capital Equity Share Capital
JM FINANCIAL e | AR _ Invesimant Banking Promaders and perscns acting in concert {Collactively “tha 7891808 0644 766193 53 (28

JM Financial Limited BOB Capital Markets Limited | IIFL Securities Limited Kotak Mahindra Capital Company  Promoter & Promaoter Group') R R _ i | '
7™ Floor, Cnergy, Appasaheb 1704, B Wing, 17th Floor, Parinee 24th Floor, One Lodha Place, Senapati | Limited | Foresgn Investors {Including Non- Resident Indians, Flls) 755210 | 2475,
Marathe Marg, Prabhadevi, Mumbai - | Crescenzo, Plot No. C - 38/39, G Block, | Bapat Marg, Lower Parel (West) 15t Floor, 27 BKC, Plot No. 27, G Block Financial Insiitiiion=/Banks & Molisl Funds nromoted b y ) o ) Al .
400 025, Maharashtra, India Bandra Kurla Complex, Bandra (East), | Mumbai - 400 013, Maharashtra, India | Bandra Kurla Complex, Bandra (East), Banks/insttutions and Insurance Companies 11,426 (L03% 163,168,305 | 47 HB%
Telephone: +91 22 6630 3030/3632 | Mumbai - 400 051, Maharashtra, India | Telephone: +91 22 4646 4728 Mumbai - 400 051, Maharashtra, India 'Clt"rera J}thc F' & E d |: orate et 53 17 411 i pr E “:
E-mail: smartworks.ipo@jmfl.com Telephone: +91 22 6138 9353 E-mail: smartworks.ipo@iiflcap.com Telephone: +91 22 4336 0000 ettt et i ] - e . -
Investor Grievance E-mail: E-mail: smartworks.ipo@bobcaps.in Investor Grievance E-mail: E-mail: smartworks.ipo@kotak.com Total 1 _3 '47 9'5 592_, 1040 WE"" i 3,40,10,241 | 100.00%
grievance.ibd@jmfl.com Investor Grievance E-mail: ig.ib@iiflcap.com Investor Grievance E-mail: "Subiject do extinguishment of 7,85, 751 Equiy Shares of ihe Company
Website: www.jmfl.com investor.grievance@bobcaps.in Website: www.iiflcap.com kmccredressal@kotak.com
Contact person: Prachee Dhuri Website: www.bobcaps.in Contact person: Website: https://investmentbank.kotak.com 4 MARNSER T SHE BUYBACHIFEER
SEBI Registration No.: Contact person: Nivedika Chavan Pawan Jain / Yogesh Malpani Contact person: Ganesh Rane
INM000010361 | SEBI Registration No.: INM000009926 | SEBI Registration No.: INM000010940 | SEBI Registration No.: INM000008704

REGISTRAR TO THE OFFER

MNew Berry Capitals Private Limited

Contact Person: Br. Satish BMangutkad Mr. Ankur Shama

Address: A-502, Marathon NexiGen Innova, Level 6, Gangatrao Kadam Marg, Lower Parel, Mumbai 400 013
Tel: {2 4881 2446

Email: mbZnewbernyin

Website: www.newbermyin

SEBI Regn. Moz INMODI 2395

Validity Period: Permanant

Link Intime India Private Limited

C-101, 1'Floor, 247 Park, L.B.S. Marg, Vikhroli (West), Mumbai — 400 083, Maharashtra, India, Telephone: +91 8108114949,
E-mail: smartwork.ipo@linkintime.co.in, Website: www.linkintime.co.in, Investor Grievance E-mail: smartwork.ipo@linkintime.co.in,
Contact Person: Shanti Gopalkrishnan, SEBI Registration No.: INR000004058

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For Smartworks Coworking Spaces Limited
On behalf of the Board of Directors

LINK niime

Sd/- 2
Place: New Delhi Punam Dargar CIN: LG7190MH200TPTC 174445
Date: September 11, 2024 Company Secretary and Compliance Officer 5. DIRECTORS RESPONSIBILITY

As per Regulation 24(j)(a) of the SEBI Buy Back Regulations, the Board of Directors of the Company (*Boand”) accepts respansibility for te information contained in this
Fosi Buy Back Pubic Announcemsni and confirms that this Post Buy Back Public Announcement coniaing frue, facheal and material informabion and does not contain any
mesleading information

Smartworks Coworking Spaces Limited proposing, subject to, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its
Equity Shares and has filed the DRHP with SEBI on August 14, 2024. The DRHP is available on the website of the Company at www.smartworksoffice.com, SEBI at www. sebi.
gov.in, as well as on the websites of the BRLMs, i.e. JM Financial Limited, BOB Capital Markets Limited, IIFL Securities Limited and Kotak Mahindra Capital Company Limited at
www.jmfl.com, www.bobcaps.in, www.iiflcap.com and https://investmentbank.kotak.com, respectively and the websites of the National Stock Exchange of India Limited and BSE
Limited at www.nseindia.com and www.bseindia.com, respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details
relating to such risk, please see “Risk Factors” of the red herring prospectus, when available. Potential investors should not rely on the DRHP for making any investment decision.
Specific attention of the investors is invited to “Risk Factors” beginning on page 39 of the DRHP.

The Equity Shares offered in the Offer have not been, and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act”) or any state securities
law in the United States, and unless so registered and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject
to, the registration requirements of the U.S. Securities Act and in accordance with any applicable U.S. applicable state securities laws. Accordingly, the Equity Shares are being |

offered and sold outside the United States in ‘offshore transactions’ as defined in, and in reliance on Regulation S under the U.S. Securities Act and the applicable laws of each of Placa: New Dalhl

the jurisdictions where such offers and sale are made. Adfactors Date: September 11, 2024
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Kizhan Kumar Soni
Director = Finance & CFO
Did ¢ 00108037
Place: New Delhl

Sdi-

Suresh Kumar Agarwal
Managing Direcior
DIN : 00106763
Place: Mew Delhl

S/

H. Consul
Company Sgcratary & Compliance Ofices
HCEl Mambership Mo.: A11183)
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